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operated upon for the head injuries and remained under
treatment in the said Hospital upto 25,8,199%4 {(i.e, 330
days). He was declared fit to join his duties w.e,f.
25.8.94 and he Jjoined duties accordingly. As it was
observed by the respondents that the applicant could not

perform his assigned duties he was asked +to furnish
certain test reports to examine his suitability for
continuance in service of NPTI. Test reports along with
a certificate dated 26.7.2000 from the Senior Resident,
Deptt. of Gastroentereclogy, UGB Pant Hospital certifying
that +he applicant has been diagonised as a case of
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Retirement benefits admissible to him were intimated to
the applicant on 15.1.2002. However, before release of
retirement benefits to him on completion of necessary
formalities, a legal notice on behalf of Mrs. Parveen
Rehman, w/o the applicant was received by the respondents
te the effect that the applicant is not in a positicm to
take any decision and therefore all the decisions in
respect of service benefits will have to be taken by his
wife Mrs. Parveen Rehman and therefore as the nominee of
the applicant she is entitled to receive all the retiral
benefits of the applicant.
3. The contention of the applicant is that during his
ailment he developed Hepatitis B and is suffering of that
and in view of the same, he has been deserted by his wife
ainnd two children who are residing separately and are not
having any concern of the applicant. Applicant is being
locked after only by his sister and niece. Since his
wife did not agree live with him, he has divorced his
wite. On 25.1.2002, he submitted a copy of ’Talaknama’
dated 10.7.2001 declaring therein his divorce from his
wife.
1, Heard the learned counsel for the parties and perused
the redords.
5. During the course of the arguments, the learned
counsel for the applicant has submitted that he is no
.
pressing for the reliefs sought for by the applicant in



Pl

W

me Jtall_y sound and that e f[as alre-*d:y' di"Ol"CEd his wife
by submitting a copy of 'Talaknama’ dated 10.7.2001 +o
the respondents, all the retiral benefits should be given
to the applicant as per CC5{Pension) Rules. Moreover the
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No costs.



